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WP(C) No.01 of 2020 

Sun Pharma Laboratories Limited         Petitioner 

         VERSUS   

The Union of India and Others      Respondents 
 
 

Date  :  10-12-2020                       

CORAM  :  THE HON’BLE MRS. JUSTICE MEENAKSHI MADAN RAI, JUDGE 

For Petitioner  Mr. Ashish Verma, Advocate. 
    Mr. Manish Kr. Jain, Advocate.  

For Respondents   
     R-1 to R-3   Mr. Karma Thinlay, Central Government Advocate. 

            

O R D E R 

Heard Learned Counsel for the opposing parties at length. 

It was submitted by Learned Counsel for the Petitioner that 

the Petitioner herein impugns Notification S.O.Nos.1764(E), 

1766(E), 1771(E), all dated 10-07-2014. That, the issues 

involved in the instant Writ Petition are in pith and substance 

similar to the issues involved in WP(C) No.06 of 2018.  That, in 

the said Writ Petition, this High Court after hearing Learned 

Counsel for the parties had inter alia ordered that the Petitioner 

shall approach the Respondent No.3 within a period of two 

weeks from the day of the said order.  That, Respondent No.3, in 

turn, shall in compliance with the principles of natural justice, 

hear the Petitioner on all the grievances it seeks to make before 

the Respondent No.3 and thereafter the Respondent No.3 shall 

come to an independent conclusion uninfluenced by the earlier 

Demand Notice and pass a reasoned order.   The Writ Petition 

was disposed of with the said directions.  

That, considering the facts and circumstances, as put forth 

above, a similar direction be issued in the instant matter.  

I have given due consideration to the submissions of 

Learned Counsel for the parties and in view of the fact that the 

issues raised in the instant Writ Petition are similar to those 

raised in WP(C) No.06 of 2018, it is ordered that the Petitioner 
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shall approach the Respondent No.3 who shall after hearing the 

Petitioner take appropriate steps with a reasoned order.  

Writ Petition stands disposed of accordingly.  

 

 

 

                                                  Judge 
                                                                       10-12-2020   

   
  ds 
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